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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW
DELHI ‘
0O.A. No. 73 of 2025

IN THE MATTER OF:

Abdullah ...Applicant
Versus

Gram Panchayat Sadai and Ors. ...Respondents

REPLY AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 1

The abovenamed Respondent do hereby solemnly affirm and state as follows:
The address for service of Respondent No. 1 is that of their Counsel Mr. Abhishek
Jain, Advocate, having office at 68, Ground Floor, Todarmal Road, New Delhi-
110001 and email address: abhishek@sncompany.in.

1. I, Arshad, S/o Gafoor, R/o House No. 39, Ward no. 06, Near Masjid,
Sadai, Saddain Mewat, Haryana-122107, herein is the Sarpanch of Gram
Panchayat Sadai and as such is well acquainted with the facts of the case
as the issue pertains to the land situated under Gram Panchayat Sadai and

the ownership is vested in Panchayat.

2. That the present reply affidavit is being filed on behalf of the Respondent
No. 1 in compliance with the Hon’ble Tribunal’s order dated 21.02.2025,
respectfully denying the allegations made by the Applicant except those

specifically admitted herein.

3. That the answering Respondent, herein, expressly repudiates each and

"ncor{xggu;ous with the current reply furnished by the Respondent, as if

achsuch counter-statement was sequentially refuted in detail, barring
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and excepting only those elements that are clearly delineated as accepted

in the Present Reply.

At the outset, it is submitted that the present Application is motivated by
extraneous considerations and is filed with a mala fide intention without
any basis by knowingly making false and incorrect
statements/submissions and in utter disregard of the correct factual
position and therefore, the present Application is liable to be dismissed

on this ground alone.

That the Applicant has filed the present Application on basis of false and
frivolous allegations concerning parcels of land, which is described as
follows:

a. Khewat/Khatoni No. 46/46 Rectangle No. 2, Killa No-22 (6-0) 23 (4-
16), Rectangle No-6 1(3-15) 2(5-11) 3(3-14) 5(2-08) 6(4-01) 8(7-06)
13(7-15) 16(6-17) 17(2-17) 18(8-0) 19(3-01) 23(7-09) 24(7-00) 25/1
(2-15) Rectangle No.-8, 10/2 (4-0) Rectangle no. 1 24(6-17) Rect no.
-2 Killano. - 21 (2-17) Rectangle No.-8 Killa No. - 1(6-01) Rectangle
no. 7 Killa no.- 4-(6-02) rectangle no.-5 Killa no.- 20(00) 21/2(00)
Total Measuring 110 Kanals 08 Marla situated within the revenue
estate of village - Durgapur, Tehsil and District- Nuh, Jamabanadi for
the year of 2019-20.

b. Khewat/Khatani No.- 158/169, Rect no.-1 Killa no. 23 (0-4),
J" ,«%Rectangle No. 3 Killa No. 3(6-01) 4(2-04), 7(7-16) 8/1 (3-05), 8/2 (3-

~~0‘9 f,z@ -09) 13(9-05) 14(5-15) 17(6-16), 18(4-08) 24(5-10), Total

easumgg 56 Kanals 02 Marlaes situated with in the revenue estate

'llége ‘Sadai, Tehsil District Nuh, Jamabandi for the years of

u2022’ 923 (heremafter collectively referred to as ‘land in question’ or
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PRELIMINARY SUBMISSIONS

6.

That it is submitted that the land in question is of topographical
characteristics and nature of the said land fundamentally precludes its
utilization for any form of agricultural activities. That the physical
features and natural condition of the land in question made it inherently
unsuitable for any kind of agricultural use or related productive activities.
The land has significant slopes, uneven surfaces, and irregular
dimensions making it virtually impossible to use modern farming
equipment. The area includes rocky patches, low-lying spots, and

unstable soil, all of which are major obstacles to sustainable farming.

That the undulated nature of this land presents serious challenges to the

following essential aspects of agriculture:

a) Firstly, the use of modern farming tools and machinery is not
feasible. The bumpy and irregular surface prevents the operation of
tractors, harvesters, and irrigation systems, all of which are essential

for efficient farming.

b) Secondly, setting up proper drainage and water management
systems is extremely difficult. The uneven terrain causes water to
collect in low spots and quickly run off from higher areas, making
the land prone to both waterlogging and drought conditions neither

of which support healthy crop growth.

c) Thirdly, the land is not suitable for essential-soil conservation

efforts. Its steep slopes and loose so ighly prone to

erosion, which further reduces 1ts bility to: support %gyi‘cultural

activities over the long term.
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The ownership over the said land vests in Gram Panchayat i.e.
Respondent No. 1, and any permission for extraction of ordinary
earth/clay in respect of any land of which the ownership or management
vests in a Gram Panchayat is granted only after a resolution is passed to
that effect by the Gram Panchayat and after approval of the concerned
Deputy Commissioner is obtained by the applicant or the Gram

Panchayat.

That in view of the aforesaid geographical constraints and the
unsuitability of the land for agricultural purposes, the Sarpanch, in
consultation with the Panch members of the village, exercised due
deliberation as per Rule 31(3) of the Haryana Minor Mineral Concession,
Stocking and Transportation of Minerals, and Prevention of Illegal
Mining Rules, 2012 and passed a resolution dated 10.07.2024 to seek
appropriate permission from the competent authorities for lifting of soil.
It is reiterated that the permit for extraction of ordinary earth/clay in
respect of any land of which the ownership or management vests in a
Gram Panchayat is granted after a resolution is passed to that effect by
the Gram Panchayat and approval of the concerned Deputy
Commissioner is obtained by the applicant or the Gram Panchayat. Copy
of the Resolution passed by the Sarpanch and other Panch members dated
10.07.2024 is annexed herewith and marked as Annexure R/1.

That consequent upon the aforesaid resolution being passed by the

Panchayat and in furtherance thereof, the Respondent duly made an

‘ e‘éppliic\éjtion seeking requisite permission for lifting of soil from the

subjegta land. The Deputy Commissioner in the public interest, acting

ponicfife \}Said application, was pleased to grant the requisite permission

e ”“*01hmunication bearing reference No. 990 dated 30.07.2024
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addressed to the Block Development and Panchayat Officer. A true copy
of the said Letter bearing reference No. 990 dated 30.07.2024 is annexed

herewith and marked as Annexure R/2.

11. That consequent upon and in pursuance of the aforesaid permission
granted by the Deputy Commissioner, the Block Development Officer
(hereinafter referred to as "the BDO"), vide his communication bearing
reference number 1641 dated the 09.08.2024, addressed to the Gram
Panchayat Sadai, granted the requisite permission for the lifting of soil
from the said premises. A copy of the said Letter bearing reference No.
1641 dated 09.08.2024 is annexed herewith and marked as Annexure
R/3.

12. That vide clarification letter dated 18.03.2024 by Concerned Divisional
Forest Officer issued NOC with respect to land bearing Rectangle
No./Murba No. : 1//24(6-17), 2//21(2-17), 22(6-0), 23(4-16), 5//20(1-9),
21(3-8), 7//4(6-2), 8//1(6-1), 10/2(4-0) And Khasra No. 16(61-14) as land
not part of notified Reserved forest, Protected Forest under Indian Forest
Act, 1927 or any area closed under section 4 of Punjab Land Preservation

Act, 1900.

13. That the actions undertaken with regard to the subject land have been
strictly in accordance with the provisions of law, following due process
of law, and only after obtaining requisite permissions from the competent

authorities as mandated under the relevant statutory provisions.

PRELIMINARY OBJECTIONS

Legality of Permission and Due Process
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The permission for lifting soil (Permission No. 990 dated 30-07-2024)
was granted on the basis of a resolution passed by the Gram Panchayat
and after following the procedure laid down under the Haryana Minor

Mineral Concession, Mining and Transportation of Minerals Rules, 2012.

Compliance with Environmental Laws

15.

16.

The Respondents have not undertaken any activity in violation of the

Forest (Conservation) Act, 1980 or the Environment (Protection) Act,

1986.

The mining activity is limited to the extent permitted and does not extend
to protected or ecologically sensitive areas. The permission is for removal
of excess soil (bhood) deemed non-arable, as authorised by competent

authorities.

Land Use and Public Interest

17.

18.

The land in question, has been periodically leased for agricultural
purposes by the Panchayat itself, as evidenced by lease records from
2013, 2014, 2015, and 2016. This demonstrates that the Panchayat is
empowered to take decisions regarding the use of its land in the larger

public interest.

The Panchayat’s decision to allow soil lifting was taken after due
deliberation, with the aim of levelling uneven land, improving its utility

for agriculture and grazing, and generating revenue for community

“development.

T};éﬁ}\pplicant’s claim of irreversible ecological damage is purely based

on\§f§fji§‘c\u1ation and not supported by any assessment.

Standi and Maintainability
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The Applicant has already approached the Civil Court on similar
grounds, which declined jurisdiction and advised approaching this
Tribunal. However, the Applicant has not demonstrated any direct
personal injury or specific environmental harm, and the application is

based on generalized apprehensions and speculation.

The application is an abuse of process, seeking to stall legitimate
Panchayat activities under the guise of environmental protection.

It is most respectfully submitted that the present Application is nothing
but a despicable concoction 6f falsehoods, fabricated stories, incomplete
and misleading facts, and forged figures, deliberately presented with the
sole objective of maligning this Hon'ble Tribunal and advancing a
vexatious and personally motivated agenda. The audacity of the
Applicant in placing such baseless and scandalous allegations on
affidavit, with reckless disregard for truth and consequences, calls for the
sternest condemnation. The Hon’ble Tribunal must not only view such
deliberate attempts to mislead as a gross abuse of its process but also
initiate immediate contempt proceedings against the Applicant for willful
contempt of this forum. Such wanton maligning and wanton wasting of
judicial time should not be tolerated, and the Application deserves to be
dismissed with exemplary costs, serving as a strong deterrent against

such frivolous, mala fide, and malicious litigation in the future.

PARA WISE REPLY

1.

The contents of Para 1 pertain to address of communications for

Applicants and their Representative. Hence, need no reply.

The contents of Para 2 pertain to address or'service of-no ce Hence,

need no reply.
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In reply to Para 3, it is submitted that the contentions that the applicant is
a farmer and an aggrieved person and has filed this application for

protection and restitution of environment is false and baseless.

In reply to Para 4, it is submitted the contentions that the applicant is well
acquainted with the facts and circumstances of the case and asserts
competence to file the présent' application is false and baseless. Further,
the Respondent respectfully submits that mere acquaintance with the
facts and circumstances does not automatically establish the
maintainability or merit of the application. The Applicant has failed to
demonstrate a direct nexus with the alleged environmental harm, as
required under Section 14 and 18 of the NGT Act, 2010, and failed to
raise a substantial question relating to the environment that affects the
community at large. It is further submitted that in the present case, the
Applicant’s assertions are largely based on generalized apprehensions
and speculative allegations, without any supporting documents or
evidence. Therefore, the Applicant’s locus standi and the maintainability
of the application is devoid any plausible explanation, as the Applicant
has failed to produce any direct, personal, or demonstrable injury, nor has
he provided credible material to show that the impugned activities have
caused or are likely to cause substantial environmental damage. The
Respondent reiterates that all actions have been taken strictly in

accordance with law, after obtaining necessary permissions and

following due process, as detailed in the preliminary submissions and

i ub;gquent paragraphs of this reply affidavit.
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5.1 Inreply to Para 5.1, it is submitted that the contents of Para 5.1 are
denied as being false, incorrect, and misleading. The Respondent
Gram Panchayat Sadai, along with all other officials, has neither
engaged in any illegal or unauthorized lifting of soil, sand(bajri),
stones, nor cutting of 3,000—4,000 old trees as alleged by the
Applicant. Rather, the soil lifting activity has been undertaken
strictly in accordance with law, following all due procedures. It is
further submitted that no trees have been felled without obtaining
prior permission from the Forest Department. The activity is limited
to removal of excess, non-arable soil (bhood) and does not extend
to protected or ecologically sensitive areas. The mining is for minor
minerals (soil) and not for major minerals or stone mining. Further,
the allegations regarding destruction of wildlife, bird nests, bore
wells, and the dam (baandh) are denied. Nothing has been provided
by the Applicant to support these claims. The Panchayat is
committed to protecting community resources and has not removed
or demolished any dam or water structure. The land in question is
not being converted into deep ditches or ponds as alleged. It is
further submitted that the land has topographical constraints-
uneven surfaces, rocky patches, and poor soil quality-which make it
unsuitable for agriculture or sustained grazing. The Panchayat’s
decision to allow soil lifting was taken after due deliberation to level
the land, improve its utility for future community use, and generate
revenue for public welfare. It is further denied that the Panchayat or
any officer is selling fertile soil for personal gain or in violation of

public interest. All revenues generated from the permltted activity

g,

are accounted as per Law. The Responde;it réﬁer 'that all actions
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environmental destruction as alleged by the Applicant. The claims

are speculative and unsupported by any documents and evidence.

In reply to Para 5.2, it is submitted that the contents of the Para 5.2
are matter of record. Hence, need no reply. Copy of the Jamabandi

record of the same is annexed herewith and marked as Annexure

R/4.

In reply to Para 5.3, it is submitted that the contents to the extent
that Khewat/Khatani No.- 158/169, Rect no.-1 Killa no. 23 (0-4),
Rectangle No. 3 Killa No. 3(6-01) 4(2-04), 7(7-16) 8/1 (3-05), 8/2
(3-09), 12(1-09) 13(9-05) 14(5-15) 17(6-16), 18(4-08) 24(5-10),
Total Measuring 56 Kanals 02 Marlaes situated with in the revenue
estate of village - Sadai, Tehsil, District, NUH Jamabanadi for the
Years 0f 2022-23. The above Said Land was reserved for "charagah"
at the time of Consolidation - 1961-62 This abovesaid land was
owned by Jumla Malkam till 1989-90. Thereafter the above said
Land was recorded in Revenue Records as Panchayat Deh are matter
of record. Hence, need no reply. However, it is denied that the
subject land is “very fertile” and essential for fodder (chara) and
grazing of cattle. The land in question is characterized by uneven
topography, rocky patches, and poor soil quality, making it
inherently unsuitabie for sustained agriculture. Copy of the

Jamabandi record for the same is annexed herewith and marked as

Annexure R/5.

n reply of Para 5.4, it is denied that there are 3,000 to 4,000 old

rees ”on; the subject land or that any large-scale destruction of bird

,,,,Jnests, W1ld11fe habitat, or greenery is taking place. It is submitted

,f I

ha “ﬁloz trees have been felled or cut during the soil lifting activity.

10
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It is denied that the soil is “very good for chara” or that the land is
uniquely vital for animal grazing; or that that many animals come
from the Aravalli hills for grazing. Further, the claim of the
applicant of illegal mining of stone, sand (bajri), and soil (bhood) is
false and baseless. It is specifically denied of any allegations of
corruption, collusion, or bribery. The claim that the Sarpanch paid
%30 lakhs as a bribe to obtain permission is entirely baseless,
frivolous and malicious. The Applicant be put for strict proof against
the same. It is further denied that soil, bajri, and stones are being
removed up to a depth of 7-8 feet or that large-scale mining is
occurring. It is submitted that the permission is strictly for surface
soil (bhood) removal to level the land, not for deep or commercial
mining and No conversion of the land into deep ditches or ponds is
permitted or taking place. It is further submitted that the Panchayat’s
actions are aimed at improving the land’s utility and generating
revenue and make the land suitable for agriculture in the public
interest. It is specifically denied that the applicants, villagers, trees,
wild animals, or birds will suffer irréparable loss is merely an
speculation. It is submitted that the Panchayat remains committed to
environmental protection and community welfare, and all activities

are conducted under regulatory oversight with necessary safeguards.

In reply to Para 5.5, it is submitted that the contents of Para 5.5 are
to the extent that the Applicant approached the Civil Court are true
and correct. However, the Applicant approaching other authorities
are denied for want of knowledge. It is denied that C1V1l Court asked

the applicant to approach NGT. The Apphcam be “put to strlct proof

for the same. It is further denied theit“‘the lack of response from

administrative authorities implies anya llegahty 01 \laﬁde 1ntent

11
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It is further submitted that the Applicant’s claims of environmental
harm remain speculative and unsubstantiated. The NGT Act, 2010,
mandates that applications must raise “substantial questions relating
to the environment” supported by credible material. The Applicant
has failed to provide any environmental impact assessment, forest
clearance violations, or proof of tree felling beyond generalized
assertions. The Respondent reiterates that no trees have been felled
and the activity is strictly limited to soil (bhood) lifting on Panchayat
land, as permitted under Rule 31(3) of the Haryana Minor Mineral
Concession Rules, 2012, and does not involve prohibited mining or
deep excavation. It is further submitted that the Gram Panchayat’s
actions are in the larger public interest, aimed at improving land
utility for future community use. The allegations of corruption or

collusion are baseless.

6. Reply to Grounds

6.1 In reply to Para 6.1, it is submitted that the allegation of District

Wor any deforestation.

Collector granting permission to the Sarpanch after accepting a
bribe of Rs. 30,00,000/- is categorically denied as false, baseless,
and malicious. The Applicant has not produced any credible
evidence to support this serious accusation. It is further denied that
the permission is harmful to the environment, air, trees, dam,
wildlife, birds, animals, or villagers. It is submitted that the activity

is limited to regulated, permission-based removal of excess soil

- (bhood) from non-arable land, not involving any prohibited mining

12
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permission granted for soil lifting. Further, any allegations of illegal
intention, mining, tree cutting, or environmental destruction are
specifically denied. The Respondent’s actions - are lawful,
transparent, and in public interest, with all statutory and

environmental safeguards in place.

7. Tt is therefore most respectfully stated that this Original Application has

been filed out of sheer malice, spite and vengeance against the Panchayat.

8. It is humbly submitted that the contents of the present Affidavit/Reply
has been drafted by my counsel under my instructions and thereafter,

same has been read over and explained to me in Hindi vernacular.

Hence, it is most respectfully prayed that the present Original Application
be dismissed for the reasons stated above, with costs and pass such further

order or orders as this Hon'ble Tribunal deems fit in the interest of Justice

,vw‘””/?’
fe
DEPONENT

L\VERIFICA, 1ON~
*rshad Sa}spanch of Gram Panchayat Sadai, the abovenamed Respondent No.

M"l,.dg Kh(ére by ver1fy that the contents of this affidavit have been read over and

explained to me in Hindi vernacular and the same are true and correct to my

FY

DEPONENT

knowledge and belief, and nothing material has been concealed.

DATE: 29.08.2025
PLACE: New Delhi

13
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW
DELHI
0O.A. No. 73 0f 2025

IN THE MATTER OF .
Abdullah ...Applicant
versus
Gram Panchayat Sadai and Ors. ...Respondents

AFFIDAVIT

1, Arshad, S/o Gafoor, aged about 27 years, R/o House No. 39, ward no. 06,
near masjid, sadai, saddain Mewat, Haryana-122107, presently at New Delhi,

do hereby solemnly affirm and declare as under:

1. That I am the Sarpanch of the Gram Panchayat, herein the authorized
Representative of the abovenamed Respondent No. 1 and well conversant

with the facts of the present case and competent to sign and swear the

affidavit.

2. The accompanying reply has been drafted by my counsel under my
instructions, and the contents of the same have been read over and
explained to me and explained in vernacular language and 1 have
understood the same which are true and correct as per my knowledge and

belief. No part of it is false and nothing m terial has been concealed

therefrom. P
. . CEo
3. That this is my true and correct statement. AR
VERIFICATION:

Verlﬁed on 1 thls .. day of August, 2025 at New Delhi that the contents of the

DEPONENT
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NCT OF DELHI COURT FEE
DLCTO839027K2440K

06-NOV-2024 1 2199973
RO | 7 S—

...................

VAKALATNAMA
IN THE COURT OF “The Han'ble. Natibna) [yreen ‘Fmqu,’ﬁ : nowde/bi
0A. Nor 93 f 2625
IN THE MATTER OF: -

Abdullak ... Plaintiff/Petitioner/Appellant/Complainant
S Versus

MM_#MLM}QLJMJVS ' ... Defendant/Respondent/Accused
KNOW ALL to whom these presents shall come that I/We, ﬂz,( égn ,,SZD bg4ﬂ1‘ ; [2 /o ﬂ'ﬂ0'3cf'
_Waheo/ ho. o), v a) I"lﬁ/lj:'ol Carja/,. Saddosn, pwnrat, Heranw g

12

[ 0g . , the abovenamed Kﬁ/m[ent@_’.ﬁo hereby appoint:
" SANKALP LEWAL PARTNERS LLP | Ady. Abluichek Jain

68, GF, TODARMAL ROAD, NEW DELHI-110001
Phone No. 9999570000 Email: abhishek@sncompany.in

hereinafter called the Advocate(s) to be my/our Advocate in the above-noted case and authorize them:-

To act, appear and plead in the above-noted case in this, or in any other court in which the same may be tried
or heard and also in the appellate Courts including High Court.

To sign. file, verify and present pleadings, replications, appeals, cross-objections, or petitions for execution,
review, revision, restoration, withdrawal, compromise, or other petition, replies, objections, or affidavits of
other documents as may be deemed necessary or proper for the prosecution of said case in all its stages.

To file and take back documents.

To withdraw, or compromise, the said case or submit to as arbitration any differences or disputes that may arise
touching or in any manner relating to the said case.

To take our execution proceedings.

To deposit, draw and receive moneys, cheques and grant receipts thereof, and to do all other acts & things which
may be necessary to be done for the progress and in the course of the prosecution of the said case.

To appoint and instruct any other legal Practitioner, authorizing him to exercise the power and authority hereby
conferred upon the advocate whenever he may think fit to do & to sign the power of attorney on our behalf.

And 1/We the undersigned do hereby agree to ratify and confirm acts, done by the Advocate or his substitute in
the matter as my/our duly authorized agent would appear in Court on all hearings & will inform the Advocate
for appearance, when the case is called.

And I/We the undersigned do hereby agree not to hold the Advocate or his substitute responsible for the result
of the said case in consequence of his absence from the Court when the said case is called up for hearing or for
any negligence of the said Advocate or his Substitute.

And I/We the undersigned do hereby agree that the whole fee will be payable in advance and that in the even
of the whole or any part of the fee agree by me/us to be paid to the Advocate, remaining unpaid, he shall be
entitled to withdraw from the prosecution of the said case until the same is paid up. If any costs are allowed for
an adjournment, the advocate would be entitled to the same.

IN WITNESS WHEREOF I/WE do hereunto set my/or hand to these presents the contents of which have been
understood by me/us on this _2 L:““ day of W‘,I 9520 . Accepted subject to the terms of fees.

- I
‘MW 27221, 22216

Advocate Client Client

«
0\ Iidentify the signature/thumb impression of above mentioned person who has signed in my presence
' PN
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% SNC
Ujjwal Kumar <ujjwal@sncompany.in>

.‘\Hl‘i’ll(‘!ﬂ& al LCIW

Advance Service of Reply on behalf of the Respondent No. 1 in OA No. 73 of 2025
titled as "Abdullah v. Gram Panchayat Sadai and Ors.

1 message

Ujjwal Kumar <Ujjwal@sncompany.in> Mon, Sep 1, 2025 at 3:44 PM
To: "gaddhamna@gmail.com" <gaddhamna@gmail.com>

Dear Sir,

PFA the scanned and bookmarked copy of the Reply on behalf of the Respondent No. 1 in OA No. 73 of 2025 titled as
"Abdullah v. Gram Panchayat Sadai and Ors.

Kindly acknowledge the service.

Regards

Adv. Ujjwal Kumar

From Office of Adv Abhishek Jain
68, GF Todarmal Road

New Delhi-110001

Mob No. 9999570000

ﬂ Abdullah Reply Scanned Copy_Final.pdf
4835K


https://mail.google.com/mail/u/0/?ui=2&ik=bd79e4e64d&view=att&th=19904c527842a7a3&attid=0.1&disp=attd&realattid=f_mf0ynw8o0&safe=1&zw
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